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CENTRAL ADMINISTRATIYVE TRIBUMAL. FRINCIFAL BEMCH
DA No.&60/2002

Mesw Delhi. this 1lth day of January, 2002

Moenble Shri Justice ashok aAgarwal, Chalrman
shri M.F.3ingh, Member(A)

Honble
Or. Indu Kaushik
8-2%, Sector 34, Noida (UF) . Bpplisant

(By applicant in person)
VETHsUS

1. Director General

£581 Corporation, Panchdesp Bhawan

“otla Road, Mew Delhi
2. Medical Commissioner

E5I Corporation, Panchdesp Bhawan

Kotla Road, New Delhi . Respondents
(By Shri G.R.Mayyar, Advocate)

ORDER(oral)
By Shri M.P. Singh, Membeir (&)

The applicant is working as Specialist Gyvanae in ESI
Mospital, 0Okhla and has besn sslected for WHO fellowship
Faor one  month  at P31, Chandigarh commencing from
15.1.2002. Respondents  are not permitting her to take
the fellowship on the ground that no substitute is
available for posting in applicant’™s place If she
piroceeds  to attend the fallowship. ﬁpplibant has
contended that since the ESIC Hgrs. have duly Torwarded
her  application without any condition to attend the
fellowship,
attend 1it. She has alleged that it is only in her case
wheiredhehas not bsen allowed to attend the fellowship on

the ground that substitute is not avallable.

2. Raspondents  on  the other hand  have danied the
contention of the applicant. They have submitted that at

mresent  the other specialist Dr. Mrs. Rita Bakshl  has

W

she  should be immediately allowed to gohk -



F.‘\.

2

siready gones to attend the WHD Tellowship course For six

months  From 2.10.2001 and rhere is no Specialist who can
o N A’

be  posted  in applicant’s place 1@' she  procesds  on

fellowship. It is submitted by them that in  the
mircum&t&nc@s they would relieve her for attending WHO
training programmne as  soon as the other speclalist
returns  For duty or a sesond specialist is available at

any other Hospital.

G The applicant submitted rhat for this ocourse all

N

have already baen made and money has b&an

i3]

armr yament

o

il

£

. I she

&

paid by‘WHO fto PRI, Chandigarh for the cours
iz not sent to attend the training. all the arrangainsnis
mads by her and the money paid by WHO would become waste
and she would not get a similar chance again.

wy
4. In the oircumstances, we are of the viaw of ends of

ustice would be duly met If we dirsct the respondents to

£

relieve the applicant Tor attending the trainin

e}

aocordingly, respondents  are directed to relieve the

-

applicant for attending the training commencing Trom

15.1.2002 and post soms other spacialist in  her place
Aduring her abssancs on training. This order shall not bea

treated as a precedent as we are of the view that in case
applicant falls 111, similar arrangement will have to be
made by the raespondants during her absence on  1llness.

Tha DA is disposed of on the above terms. Ho oosts.

3. ORDER DASTI.

{(H.P. Singh)
Mambar (&)




